
Court hearing through webex online meeting. 

 
State Vs Aakash, Shripal, Kanwar Pal and Virender Pal 
FIR No. 246/2020 
PS: Sonia Vihar 
U/s 308/323/341/506/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Rajendra Tripathi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 

 These are the applications for preponement of date of hearing 

of the applications for grant of bail. The counsel for injured party in the 

present matter is also available in the meeting as applications in connected 

matter in which the injured party is arrayed as accused have been filed for 

bail which are listed for notice today. 

 It is submitted that settlement talks are going on between the 

parties and a date be given for exploring the settlement between the parties.  

 Considering the submissions, applications be put up on 

27.06.2020 for hearing with the applications in the connected matter..  

  Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 27.06.2020.  SHO/IO will also join the online hearing.   

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting. 

 
State Vs Aman @ Pinto @ Bhola 
FIR No. 28/2020 
PS: Bhajanpura 
U/s 302 IPC and 27 Arms Act  

        
 
26.06.2020 

  

Present: Sh. Vishal Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.   

 

 This is application u/s 439 Cr.PC for grant of regular bail.  

 Submissions heard.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 02.07.2020. SHO/IO will also join the online hearing.    

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Aslam @ Mehmood and Gulzar 
FIR No.  540/2019 
PS: Seelampur 
U/s 307/34 IPC  

        
 
26.06.2020 

  

Present: None for the applicants/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard.  

 By the present application both the accused are seeking bail 

u/ 167(2) Cr.P.C with the submission that they are in custody since 24-12-

2019 and the charge sheet has not been filed so far, so they are entitled to 

be released on bail. 

 It is reported by the IO that the accused were arrested on 26-

12-2019 and the investigation is complete and the charge sheet has been 

filed in the trial court.  

 In view of the submissions made in the reply the application is 

dismissed.  

 Copy of the order be sent to the parties.  

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 

State Vs. Darshan Singh 

FIR No. 169/18 

PS: Crime Branch 

U/s: 20/29 NDPS Act 

 

26.06.2020 

 
Present: Sh.Varun Judicial Assistant in the Court. 
 
 
 
  

 

  

  

 

 

 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 

  The Judicial Assistant posted in the Court has informed about 

receiving  of  an  application  for extension of  interim  bail  to  the  applicant 

Darshan Singh which is going to expire in the evening today.

  The accused  was  admitted  on  interim  bail  on  the  ground  of 

surgery upon his wife. In the application it is mentioned that the surgery has 

been postponed due to COVID-19 and she has been advised completely 

bed rest.

  Recently the interim protection/bail has been extended by the 

Hon’ble High Court of Delhi till 15/07/2020. In the facts and circumstances 

the  interim  bail  granted  to  the  applicant  the  central  in  the  present case  is 

extended till 15/07/2020. Application stands disposed off accordingly. Copy 

of the order be sent to the parties as well as to jail authorities for intimation.
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Court hearing through webex online meeting. 

 
State Vs Dharamwati 
FIR No. 441/2018 
PS: Karawal Nagar 
U/s  498-A/304 B/34 IPC 

        
 
26.06.2020 

  

Present: Sh. Dinesh, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Report received through mail form jail about conduct of the 

applicant. Reply has already been received. 

 Submissions heard. 

 The applicant is facing the trial in the present matter which is 

registered u/s 498-A/304 B/34 IPC. She is in custody since 22-10-2018. She 

is praying for interim bail in view of the emergency situation of spread of 

COVID-19. It is submitted that the applicant is not involved in any other 

criminal case and is entitled to be released on interim bail as per criteria laid 

down by Hon’ble High Power Committee constituted by the Hon’ble High 

Court of Delhi. 

Ld. Addl. PP stated that the court may deal with the application as 

per law considering the directions issued by High Power Committee 

constituted by the Hon’ble High Court of Delhi.   

As per reply filed in the matter there is no other involvement of the 

applicant. The report of conduct of the applicant is sent from the jail by Dy. 

Superintendent Central Jail No. 16, Mandoli, Delhi intimating that the 

conduct of the applicant as per jail record is good. 
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Considering the facts and circumstances of the case, period of 

custody of accused and the fact that there is no likelihood of early trial, I am 

of the view that the case is covered under the guidelines issued by High 

Power Committee constituted by the Hon’ble High Court of Delhi from time 

to time, accordingly the applicant is admitted to interim bail for 45 days from 

the date of his release from the custody. The applicant Dharamwati w/o 

Vijay be released from the custody upon furnishing personal bond in a sum 

of Rs.20,000/- to the satisfaction of Superintendent Jail. The 

applicant/accused will furnish her mobile number to the IO upon her release 

and will also install Aarogya Setu Application released by the Govt. of India 

and will ensure working of the phone all the time.  

Copy of the order be sent to the concerned parties. 

 

   

 

(SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Dhupender @ Goni 
FIR No. 218/2020 
PS: Bhajanpura 
U/s 308/323/341/506/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Manoj Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard. 

 The applicant is seeking anticipatory bail in the present matter 

with the submissions that he is innocent and has not committed any alleged 

offence and he has been falsely implicated by the complainant. It is 

submitted that no custodial interrogation of the applicant is required by the 

police in the present case and he is ready to join the investigation, if any, 

required by the police. It is submitted that co-accused Kapil has been 

granted anticipatory bail on 03/06/2020. It is submitted that the applicant is 

apprehending his arrest by the police and in his absence one police 

personal visited his house. 

 The application is opposed with the submissions that applicant 

was actively involved in the quarrel and the investigation is in progress and 

the applicant may threaten the complainant and witnesses. It is submitted 

that the role of the co-accused is not similar to the role of the applicant and 

that no order passed by the court has been annexed with the application. 
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 I have gone through the copy of the FIR annexed with the 

application. As per the contents of the same, the role of the applicant is not 

similar to the role of Kapil. As per allegations the complainant was dragged 

into the house of the Balraj and him with Sant Ram and the applicant and 

was beaten with feast and kicks. Sant Ram also gave danda blow on the 

head of the complainant. Considering the allegations made in the case I am 

of view that applicant is not entitled for the protection from the arrest. 

Accordingly, the application is dismissed. 

 

 Copy of the order be sent to the parties.  

 

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting. 

 
State Vs Gourav 
FIR No. 81/20 
PS: Shastri Park 
U/s 307/34 IPC  

        
 
26.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 

 None joined the hearing on behalf of the applicant. The matter 

is adjourned for arguments for 03-07-2020.      

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Imran @ Shoeb @ Amrood 
FIR No. 06/2017 
PS: Bhajanpura 
U/s 427/435/436/34 IPC 

        
 
26.06.2020 

  

Present: Sh. G. S. Rohilla, Ld. Counsel  for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 

 

 Let the copy of the application and the reply be sent through 

mail to undersigned. 

 Matter adjourned for 01.07.2020 for arguments. 

     

   

  

 

 (SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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Court hearing through webex online meeting. 

 
State Vs Krishna  
FIR No. 148/2020 
PS: Shastri Park 
U/s 458/380 IPC  

        
 
26.06.2020 

  

Present: Sh. A. S. Thapa and Sh. V. K. Chaturvedi, Ld. Counsel for the 

applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 

Reply to the bail application has been received through mail. The same is 

perused.  

 Submissions heard. 

 The applicant is in custody since 20/04/2000 in the present 

case and seeking bail with the submissions that he has been falsely 

implicated in the case and the recovery has been planted upon him. It is 

submitted that the alleged recovery has already been affected and no useful 

purpose would be served to keep him behind the bar anymore. It is 

submitted that the bail application of the applicant has been dismissed by 

the learned Magistrate with the observations that there is previous 

involvement of the applicant and one co-accused is yet to be arrested. It is 

submitted that the applicant cannot be kept behind bars only on account of 

these observations. It is submitted that investigation pertaining to the 

accused has already been completed and the applicant who is a married 

man is the only earning member for the family. It is submitted that due to 

widespread pandemic of COVID-19 it would be in the interest of justice that 

the applicant be released on bail. 
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 The application is opposed with the submissions that co-

accused Raj upon his arrest made disclosure about the involvement of the 

applicant in the theft and that upon apprehension of the applicant and the 

identification of the complainant an amount of ₹ 2,60,000/ and an almirah 

has been recovered from the applicant. It is further submitted that the 

applicant is involved in other matter and he may threaten the applicant or 

attack upon the plaintiff alleged bail. 

 Considering the facts and circumstances of the case and 

involvement of the applicant in another matters, he is not found entitled for 

bail as per the guidelines of Hon’ble HPC. On the merits, stolen amount and 

an almirah has been recovered from the applicant as such no reason to 

disbelieve the case of the prosecution, at the stage, so the application is 

dismissed.    

 Copy of the order be sent to the parties.  

   

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting. 

 
State Vs Laxman 
FIR No. 613/2020 
PS: Khajuri Khas 
U/s 376 IPC  

        
 
26.06.2020 

  

Present: Sh. Vijendra Singh Dhangar, Ld. Counsel for the 

applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.   

 

 This is an application u/s. 439 CrPC for grant of regular bail.    

          Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 02.07.2020.  The complainant/victim be also intimated about hearing 

of the application as per law. SHO/IO will also join the online hearing.  

Put up on 02.07.2020 for arguments. 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mahavir Singh 
FIR No. 236/2020 

PS: Sonia Vihar  
U/s 326/307/34 IPC 

        
 
26.06.2020 

  

Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Reply of the bail application is received through mail. 

 Submissions heard. 

 In the present case the applicant is in custody since 14-06-

2020 and he is seeking bail with the submissions that the allegations which 

has been made against him by the complainant are totally false. It is 

submitted that the factual matrix of the present case is that co-accused 

Sandeep after taking dinner went to bring the water from government tap 

about 9 PM and after sometime a neighbor came to his house and inform 

his mother that 14-15 person are beating her son and mother of the co-

accused after hearing the incident with the father of the accused and the 

applicant reached at the sport to know the facts as to why quarrel has taken 

place. It is submitted that thereafter the quarrel was sort out with the help of 

responsible persons and the parties went at their houses. It is submitted that 

till the time there was no injury to any person from both sides. It is submitted 

that the complainant after half an hour of the incident again came back to 

near the house of applicant and did some totka. It is submitted that the 

complainant was not injured at the time of quarrel and the applicant has 

been implicated by him upon the instigation of some local person. It is 

submitted that the CCTV camera has already been installed by the Delhi 
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Government at the place of incident and the applicant to prove his 

innocence requested the police official to check the footage of the said 

camera but the police officials flatly refused to check the veracity of the case 

and arrested the applicant upon the instigation of some local leaders. It is 

submitted that the FIR is registered after 24 hours of the incident. It is 

submitted that the investigating agency does not require the applicant for 

the investigation. It is submitted that the applicant has family and ailing 

parents to look after and he is the sole bread earner for the family members. 

It is submitted that the applicant has clear antecedents and he has never 

been involved in any criminal case. It is submitted that the applicant 

undertakes to comply all the condition imposed by the court for releasing 

him on bail. Reliance is placed on case of H.B. Chaturved vs. CBI 2010(3) 

JCC 2109, Roop Madan v. State 1997(65) DLT 14 and R. Vasudevan’s. vs 

CBI 2010(10) JCC 642 in support of the application. 

 

 On the other hand, the application is opposed with the 

submissions that the applicant pushed the complainant and hold his hand 

and the co-accused gave kick on the testicles of the complainant twice. It is 

submitted that one part of the testicles of the complainant is removed in the 

hospital and the final opinion on the MLC is to be obtained. It is submitted 

that if the applicant is released on bail he may threaten or pressurize the 

complainant as both are living in the same vicinity. 

 

 It is settled principle of law that at the time of consideration of 

bail application, the court has to consider the statement of the witnesses on 

their face and cannot go in death to decide its truthfulness at this stage. 

Considering the facts of the present case, I found no ground to have 

suspicion on the statement of the complainant, as such the application is 

dismissed at the stage, as the investigation is at the initial stage and the 

final medical report is yet to be collected. It is expected from the 
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investigating officer that he will collect the footage of the CCTV camera, if 

any, is installed near the place of incident. Copy of the order be sent to the 

parties.  

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 



Court hearing through webex online meeting 

 
State Vs Mohnees Javed Khan 
FIR No. 854/2019 
PS: New Usmanpur  
U/s 20/29 NDPS Act  

        
 
26.06.2020 

  

Present: Sh. Urooj Khan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.  

    

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard.  

 In the present met the applicant move the present application 

seeking interim bail with the submissions that his grandmother is 

hospitalized. Reply has been filed but there is no reference in regard to 

verification of the documents filed by the applicant with the application. 

 It is submitted by the learned counsel appearing that 

grandmother of the applicant has expired on 19/06/2000 so he is not 

pressing the application for disposal. He seeks liberty to file a fresh 

application seeking interim bail to attend the last rites of his grandmother. 

 Considering the submissions that application is disposed of as 

not pressed. The applicant may avail the remedy available to him as per 

law. Copy of the order be sent to the parties.  

 

 (SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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 Court hearing through webex online meeting 

 
State Vs Mulayam Verma 
FIR No. 200/20 
PS: Gokul Puri 
U/s 376/380 IPC  

        
 
26.06.2020 

  

Present: Sh. Jagdish Varma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State 

.      

 Report of intimation to the victim about listing of the bail 

application received through mail today whereas reply has already been 

received. 

 Submissions heard. 

 The applicant is in custody since 19/05/2013 in the present 

case and he is seeking bail with the submissions that the complainant has 

concocted false and frivolous story by twisting the true and correct facts. It 

is submitted that as per statement of the complainant it is alleged that the 

applicant established physical relations with her several times during the 

last about one year at his factory and at her house in the name of false 

assurance/promise of marriage and lastly on 04/04/2020 he again 

established physical relations forcibly with her. It is submitted that she 

alleged that in the morning she had gone to work as a maid in the house 

and when she came back after lunch, she found that her gold chain, ring, 

ear ring and cash of ₹ 10,000/- and her mobile had been stolen by the 

applicant and he had gone. It is submitted that the complainant has alleged 

that she tried to call the applicant and searched him and when she did not 

find him made a call to the police. It is submitted that the statement of the 

complainant is not believable and there is no explanation as to why she did 
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not make a call to the police in the night. It is submitted that the complainant 

is interested to marry with the applicant who is a young boy of twenty-two 

year and she is having an eye on the property of the applicant. It is submitted 

that the complainant is a lady of age of 45 years but she has stated her age 

as 35 years and she is having a son of 14 years of age. It is submitted that 

the allegations of the complainant are denied vehemently and even if for the 

sake of arguments, they are considered as true then the complainant is 

consenting party for the same and no case is made out against the applicant 

for the rape. It is submitted that nothing has been recovered from the 

applicant or upon his instance and the recovery if any is planted one. It is 

submitted that the applicant who is a young person cannot be kept in judicial 

custody for indefinite period in the company of hardened criminals and 

present a number of corona cases have been found in the jail so the 

applicant deserves interim bail.  

 On the other hand, the application is opposed with the 

submissions that the complainant in her statement got recorded under 

section 164 CrPC has supported her earlier version. It is submitted that the 

applicant is not having permanent address in Delhi and the investigation is 

going on in and that the accused may threaten the complainant if bail is 

granted to him. The complainant has not joined the hearing despite the 

intimation. 

 

 It is settled law that the court while hearing the bail application 

cannot go in depth to ascertain the truthfulness of the statement of 

witnesses, and that the same are to be considered on their face value. In 

the present case even if it is admitted that the complainant was a consenting 

party to the physical relations with the applicant for a long time but she has 

stated that on 04/04/2020 the applicant has made physical relations with her 

forcibly when he stayed at her house in the night. As per statement of the 

complainant no other person was present in the house on that night. The 
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complainant did not lodge her complaint in the morning and when she found 

her belongings missing from the house only then she approached the police. 

The conduct of the complainant in approaching the police, at this stage, 

appears to be natural as she was having relations with the applicant since 

a long time and it is possible that she at the first acquiesced the applicant 

but when she found her belongings missing so considering the conduct of 

the applicant she thought to report the matter to the police. Considering the 

facts and circumstance of the case, I have found no grounds to disbelieve 

the statement of the complainant, at the stage. As such, no ground is made 

out to admit the applicant will, accordingly, application is dismissed. Copy 

of the order be sent to the parties. 

.  

  

   

   

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting. 

 
State Vs Parvez 
FIR No. 274/2018 

PS: Seelampur  
U/s  323/324/302/34 IPC  

        
 
26.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 None for the applicant has joined the meeting. As Such matter 

adjourned for arguments for 02-07-2020. 

   

 

(SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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Court hearing through webex online meeting 

 
State Vs Parvinder Nagar @ Sonu 
FIR No. 53/2020 

PS: Sonia Vihar  
U/s 354/309/323/341/506/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.   

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard.   

 The applicant it seeking anticipatory bail in the present matter 

with the submissions that he has been falsely implicated in the case with 

malafide intention and has nothing to do with the alleged offence. It is 

submitted that the complainant is the sister-in-law of the applicant and she 

started demanding for a separate property pressurizing his brother and 

always fought with the brother of the applicant and sometime left the home 

for the same. It is submitted that brother of the applicant committed suicide 

due to the frustration and depression given by the complainant and after 

that the complainant started fighting with the applicant and other family 

members making demand for separate property and when she was not able 

to do it she filed false complaint/calls to put pressure upon the family 

members and the applicant. It is submitted that on 18/03/2020 the 

complainant along with her elder brother who is in Delhi police were 

trespassing the applicant’s parental home due to which there was a dispute 

and the complainant made a conspiracy with her brother and has filed a 
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false case against the applicant. It is submitted that the Police is not helping 

the applicant as the brother of the complainant had strong connection in the 

Department and the applicant who is only bread earner of his family is 

having a prevention of his arrest in the false case. 

 The bail is opposed with the submissions that a quarrel was 

made with the complainant and her sister on 19/03/2020 in which they both 

received injuries and the complainant has alleged that the applicant has 

gave a sharia blow on her breast by holding her breast. It is reported that 

section 325 IPC has also been incorporated in the case. 

 Considering the facts and circumstance of the case where 

allegations against the applicant are made about the ourage of the modesty 

of a woman, and I have no reason to disbelieve the statement of the 

complainant , so I am of the view that the applicant is not entitled for the 

protection from the court. Accordingly, application is dismissed. 

 Copy of the order be sent to the parties.  

 

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Pushpa Lal 
FIR No. 42/2020 
PS: Sonia Vihar 
U/s 304-B/498A/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Aditya Raj, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.  

   

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard. 

  

  The applicant is seeking anticipatory bail in the present case 

which is resisted due to death of Dr of complainant within six months of her 

marriage. 

 The applicant is the mother in law of the deceased. It is 

submitted that applicant is seventy years old woman who has recently 

undergone cataract surgery and is prone to several illness and the present 

FIR is an abuse of process of law as well as of the dowry death law. It is 

submitted that there is no mention of any specific date, time or event of any 

of the incident and merely vague allegations as made in the FIR do not 

constitute the offence of dowry death against the applicant. It is submitted 

that there is no allegation about the demand of any kind of dowry before the 

marriage of the deceased and it is extremely improbable that there will be 

any demand after the marriage where no demand was made before the 

marriage. It is submitted that in the religion of the applicant there is no 

concept of dowry thus the allegations of any sort of demand after the 
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marriage is vexatious and frivolous. It is submitted that it was the 

complainant and his family members who had concealed the fact of mental 

illness of the deceased which was discovered only in December, where also 

they compelled the applicant and family members to not get indulged in 

medical treatment of the deceased and only forced upon her their own 

treatment. It is submitted that the FIR is silent about the kind and manner in 

which harassment has been caused to the deceased which also raises 

serious suspicion on the concocted story of the complainant. It is submitted 

that there is no specific role of the applicant attributed in the FIR and that 

she is the mother in law of the deceased which is no ground for denial of the 

bail. It is submitted that the deceased was dropped at her parental home on 

11-02-2020 where she has committed the suicide as was harassed by her 

parental family. It is submitted that applicant is ready to join the 

investigations and is ready and willing to abide by any condition imposed by 

the court while granting of the bail. 

 

 The bail application is opposed by the IO. In the reply given to 

the bail application the IO has reiterated the contentions of the FIR. It is 

reported that the bills of furniture and jewelry given in dowry at the time of 

marriage have been verified along with the bills of the place of marriage. It 

is reported that the fact of prescription given by the doctor to the deceased 

where she was taken by her husband on 29/01/2020 as outpatient is also 

verified. The IO has also joined the meeting and is not able to apprise the 

court about the facts of incorporation of section 406 IPC in the present case 

as there is no allegation that any property was untrusted by the complainant 

to any alleged accused who has refused to return the same to the 

complainant or has misappropriated the same. The IO is also not able to 

apprise the court about the dates when she visited the residence of the 

applicant to join her in the investigations. However, she has mentioned that 

the premises were found locked. The IO submitted that the applicant be not 
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granted bail and she be allowed to interrogate the applicant in custody so 

that dowry articles may be recovered. 

 In the facts and circumstances of the case where the applicant 

has not joined the investigations so far and the residence is found locked 

when the IO went there, the application is disposed off with directions to the 

applicant to join the investigations. The IO will serve a written notice of three 

working days upon the applicant if she is of the opinion that applicant is to 

be arrested in the present case. 

  Copy of the order be sent to the parties.  

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting. 

 
State Vs Rahis Ahmad 
FIR No. 375/2018 
PS: Gokulpuri 
U/s 302/34 IPC 

        
 
26.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 None for the applicant has joined the meeting. As Such matter 

adjourned for arguments for 02-07-2020. 

    

   

   

 

 (SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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Court hearing through webex online meeting. 

 
State Vs Rajendra, Shiv Kumar and Suraj 
FIR No. 247/2020 
PS: Sonia Vihar 
U/s 308/323/341/506/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Lokesh Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.   

 

 These are the applications u/s. 439 Cr.P.C for grant of bail. 

In the connected matter applications for preponement of the date of 

hearing have been moved which are listed today itself and the counsel 

for the injured in the present matter is also available in the meeting. 

Submissions form the parties heard. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format alongwith previous involvement report through email at 

court id readerndpsnortheast@gmail.com for 27.06.2020. 

   

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-26 19:49:54

SUNIL 
CHAUDHARY

mailto:readerndpsnortheast@gmail.com


Court hearing through webex online meeting. 

 
State Vs Saddam@ Ata-Ur-Rehman 
FIR No. 68/2019 
PS: Dayal Pur 
U/s 302/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Himal Akhtar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 

 

 It is submitted that the case was pending for trial before the 

court of Ld. ASJ-03, North-East, KKD, Delhi. The case has now been 

transferred to the court of Sh. Raghubir Singh Ld. ASJ-02, North East, 

Delhi. 

  In the above facts, the present application be sent to the 

transferee Court for 29.06.2020.     

 

 
 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
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Court hearing through webex online meeting 

 
State Vs Saleem @ Natka 
FIR No. 283/2019 

PS: Seelampur  
U/s 307 IPC  

        
 
26.06.2020 

  

Present: Sh. Harish Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.  

   

  Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard. 

 In the present case the applicant is facing trial for the offence 

punishable under section 307/34 IPC and is in custody since 19/07/2019. 

The applicant is seeking bail with the submissions that applicant is the victim 

of circumstances and has not committed any offence as alleged and that 

the complainant was under the suspicion that he is having extramarital affair 

with her daughter-in-law who was missing prior to the alleged incident. It is 

submitted that the complainant dragged his name with an intention to settle 

her grudge against the applicant. It is submitted that the family of the 

applicant which includes an unmarried sister is on the verge of starvation 

and he is ready to abide by all the terms and conditions imposed by the 

court. It is submitted that there is no possibility of the completion of the trial 

and applicant be released on bail. 

 The bail application is opposed with submissions that 

applicant caused stab wound injury in the abdomen of the complainant by a 

knife which was recovered on his instance. It is submitted that applicant is 
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a bad character of the area and is involved in about 29 matters, list of 

matters is attached with the reply. It is submitted that if the applicant is 

admitted to bail then he may threaten the complainant and may commit 

other offence. 

 Although there is no possibility of the early trial due to the 

current situation but considering the facts of the present case and the 

involvement of the applicant in number of matters of heinous crime, I am of 

view that no case is made out to the admit the applicant on the bail. 

Accordingly, application is dismissed. 

  Copy of the order be sent to the parties.  

  

  

   

 

 (SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  

 



1 
 

Court hearing through webex online meeting 

 
State Vs Shri Kant S/o Late Prithivi 
FIR No. 39/2020 
PS: Dayal Pur 
U/s 376D/392/354/354A/354B/34 IPC 

        
 
26.06.2020 

  

Present: Sh. Subhash Baghel, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

  

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard.  

 The applicant is seeking anticipatory bail in the present case 

with the submissions that he is not involved in the present case and there is 

confusion in view of the name of the accused. It is submitted that he is 

having apprehension of his arrest in the present case due to similar name 

as that of the accused. It is submitted by the counsel for the applicant that 

he has filed his photographs with the application and the same may be put 

to the complainant for identification. 

 The complainant has appeared in the court in person with 

IO/SI Urmila. The present case has been registered on the statement of the 

complainant who is a reporter and was covering the protest in Chand Bagh 

and she was intimated about a protest by ladies and when she reached to 

the spot, she was dragged by three-person named Sunny, Rajesh and 

Shrikant and that they beat her and also removed her clothes forcefully by 

dragging her in a room and also touched her body inappropriately. It is 

alleged that video was also prepared and effort was made to ride upon her. 
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She was given knife blow on her face and her chain of gold, ear tops, ring 

and mobile was snatched. The complainant after seeing the photographs 

annexed with the application stated that the person seen in the photographs 

was not among the assailants. 

 Thus, considering the facts of the case, the application is 

allowed and the applicant be released on bail on furnishing of bonds in the 

sum of ₹ 20,000 in the events of his arrest in the present case later on. 

 

 Copy of the order be sent to the parties.  

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting 

 
State Vs Sonu @ Kanah  
FIR No. 199/2017 
PS: Karawal Nagar 
U/s 186/353/332/307/34 IPC  

        
 
26.06.2020 

  

Present: Sh. D. K. Santoshi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

  

 Submission heard. 

 The applicant is fishing trial in the present matter before this 

court. To deal with the application of the applicant appropriately the file is 

required. Let the evidence recorded in the matter with the copy of charg be 

sent through mail by the Judicial Assistant.  

 The matter is adjourned for consideration for 03-07-2020.  

   

  

   

 

(SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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Court hearing through webex online meeting. 

 
State Vs Sunny 
FIR No. 804/2015 
PS: Gokulpuri 
U/s 392/394/452/34 IPC  

        
 
26.06.2020 

  

Present: Sh. Kapil Saxena, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 

 Reply to the bail application has been received through mail. 

The same is perused. 

 Submissions heard. 

 The applicant is facing trial in the present case which is 

registered under section 392/394/452/34 IPC. The applicant is seeking bail 

with the submissions that he is in custody since 2015 and has been falsely 

implicated by the police. It is submitted that mother of the applicant is 

suffering from serious ailments and there is no other person in his family to 

look after his mother. It is submitted that three co-accused have already 

been released on bail by the court. It is submitted that during the period of 

custody there is no complaint against the applicant from the jail authorities 

and in view of the latest decisions passed by the Courts, applicant deserves 

for bail. 

 The bail is opposed by the prosecution with the submissions 

that the applicant is a habitual offender and nine cases are registered 

against him and he may threat the complainant and the witnesses after 

coming out of the custody. It is submitted that the applicant has not filed any 

document to show that his mother is suffering from any ailment. 
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 Considering the facts of the case, involvement of the accused 

in another matters, I am of view that no case is made out to admit the 

applicant on bail. Accordingly, application is dismissed. 

  Copy of the order be sent to the parties.  

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/26.06.2020 
 



Court hearing through webex online meeting. 

 
State Vs Zameer 
FIR No. 235/2011 
PS: Seema Puri 
U/s 364/302/201/120-B IPC  

        
 
26.06.2020 

  

Present: Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C.   

 

 Let the copy of the application and the reply be sent through 

mail to undersigned. 

 Matter adjourned for 29.06.2020 for arguments 

  

   

 

 (SUNIL CHAUDHARY) 
ASJ/North East/KKD 

 Delhi/26.06.2020  
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